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ORDER

The avaiE&nLthélfiIéd' Lhis  aoplicalion [for inlerest f[or
delayed payment of DCRGV mogey ”amduuLing' Lo Rs.72,279/~ due a}Ler
volunlary reliremenl from service w.e.l. 22.2.95. According Lo Lhe
applicanl he soughl for volunlary reliremeul on Lhe ground of illness
" and Lhal has been accepled. BQL his reLiral~benef1Ls i.e. DCRG money
‘has  nol been paid - Lo him wilhin a reasonuble period i.e. wilhin 3
months from Lhe dale of reliremenl, as per rules. Hence he’ upproached
Lhe Tribunal by Iillnﬁ Lthis applicalion. This Tribunal by an in(érim
order directed Lhe respondents Lo pay Rs.lS,dOO/- Lo Lﬂe apulicant
sub,jecl Loﬂ Lhe decislén of Lhe case.Accordingly the respondenls paid
Rs.15,000/- on 30.1.97, and balance am;uut of Rs.57,279/- has been
paid on 16.1.98. VS; .he is  enlilled Lo gel inleresi [or d;léyed

baymeuL. -

2. ‘The respoﬁdean [iled wrillen reply denying Lhe claim of Lhe
auulicant. IL is slaled thal Lhe DCRG amounl due Lo Lhe apulic#ngiwaS‘
withgld for want of depaereuL#l clearance for which devarimental *-
enguiry was pending., The dale of enguiry was [ixed on 27.11,9&gund

8.12.95, bul Lhe applicaul did nol allend Lo Lhe said enquiry. Fiuailﬁf;;t

engquiry had been completed exparle by the ‘duly conslituled Enuuify'i'**'



Committee and alter perusal of Lhe reporl of Lhe Enquiry Commiltee, a
decision have been Laken by Lhe compelenl authorily Lo wrile off Lhe -

amounl in gueslion for which a4 corréspondeuce has been made vide
Sr.DEN(CO):NGP's " leller No.E/S/13/155/DG  daled  20.1.97 wilh
Genl.Manager(ENGG. )GRC followed by a remind;r dated 18.2.97. (BoLh Lhe
létters are enclosed herewilh and marked us Annexure R/1 & R/2.) 1L is
gléo staled Lhal in obedience - Lo Hon'ble Tribunal’s order daled
12.11.96, Lhe respondents have released Rs.15,000/- from DCRG vide
cheque No.157985 daled 20.1.97. It is furlher submiLLed Lhal an amounl
of Rs.60,00/- approx. is Lo be recovered [rom Lhe avplicanl Lowards
Lhe shorlages of stores i.e. 253 nos. Fish Plales, 60 Kg.[from wagon
No.SC-9096 booked under R.R.No.285054 daled 17.6.68 ex.DIG Lo Gondia.

Now, AGM has been asked for wrile off sanctlion.

3. Mr.Sinha, 1di counsel for Lhe applicant submjls his pr;yer for
voluntary reliremenl was accepled w.e.f. 22.2.95 bul  Lhere had been
inordinale deiay in Lhe malter of paymenl of reliremenl dues withoul
any reusonable grounds. According Lo Lhe respondenls Lhere wés enquiry
vending agaiust'the applicanl and thal could nol be compleled beflore

1997 and for Lhal reasons Lhe payment was withheld.

4, I have considered the submissions of bolh Lhe counsels and it
is found thal Lhe applicant soughl for voluntary reliremenl, Lhal has
been accepled w.e.f. 22.2.95. So il can be said Lhal Lhere was a

legal obligalion on Lhe parl of Lhe respondenls Lo gel clearancev



s

certilficale from all Lhe depafLmenL before acceplance of Lhe praver of
véluuLary relirement. IL is found Lhal tLrouble slarled aller
acceplance of Lhe volunlary reliremenl. Two lellers alomg with Lhe
reply dated 18.2.97(Annexure R/1) and 20.1. 97(Annexure R/2) have been
produced befoze me from Lhe side of Lhe respondents. From Lhose
lellers il is found Lhal said DCRG(fgygv was wilhheld in respecl of an
incident which Look plaue in 1968 and departmenl slepl over Lhe maller
and Lhey did notl Lake any aclion against Lhe apvlicanl for Lhe alleged
loss caused Lo Lhe Ruilway Departmenl. IL is found [rom the letter
daled 20.1.97 LhaL aller due enquiry no Railway employee could 'Le
fouud involved in Lhe Lhefl luvolved in Lhe izig/poﬁr:euce. However,
T
il "is [found Lhal occurrence Look place in Yﬁgg' d’ Lhe deparlment
could not complele Lhe enguiry Lill Lhe date of zeLLremeuL. In view-
of Lhe aforesaid circumslances il cannol be said Lhal Lhere is no
labtches on the part of Lhe depértmeut in making Lhe enguiry which
consequently delayed Lhe paymenl of selllemenl dues Lo Lhe applicant.
IL is seLLled'law thal on relirement, Govaemployee is enlitled Lo gel
his reLirul benelils én lhe dale of his reliremenl or wilhin
reasonable vgrioa from Lhe dale of reLiremenl and Lhal has nol been
done, SucL inordinale delay Qn Lhe parl of Lhe résuﬁndenhs for Lhe
reasons slaled in Lhe leller daled 20.1.97(Auuéxu;e R/1) can be saflely
allribuled Lo Lhe respondenls and Lhal was latches on Lhe part of Lhe
respondents. Thereby I hold Lhal Lhe applicanl * is enlilled Lo gel

inlerest at Lhe rale of 12% on the DCRG aller expiry of 2 monlhs [rom




Lhe daLe'of réLiremenL and Lill paymenl is made.IL is admitled by Lhe
avplicanl Lhal he received Rs.15,000/- as per order of Lie Tribunal
and balance amounl has been paid on '22.1.99. So calculalion of
interesl be made accordiﬁﬁly. Inlereslt should be paid wilhin 2 months
from Lthe date of communication of ‘Lhis order. Interesl Lo be
calculaLed'afLer 2 monlhs of Lhe .dale of relirement. fhe OA is

.

Lherefore disposed of awarding no cosls.
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MEMBER (J)



